TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.5 -31.Te.-31.-04052026-272226
CG-DL -E-04052026-272226

FETYTIT
EXTRAORDINARY

WO III—E's 4
PART III—Section 4

TR & THTIAT
PUBLISHED BY AUTHORITY

. 292] T3 fRwett, MuaTT, 8w 27, 2026/39€ 7, 1948
No. 292] NEW DELHI, MONDAY, APRIL 27, 2026/VAISAKHA 7, 1948

a1 faga faftame s

EIBE R
T faeety, 27 wLaT, 2026

| .ART—14026(13) / 1/ 2024—WFIRA— S g fafame amanm, faga afaf=m, 2003 (2003
BT 36) HI URT 66 D AT USA ORI 178 I IU—ERT (1) IR SU-GRT (2) & W (), FI—FHI W AT
HNET i 28 S[A, 2023 & TH.3M2825(5) 3R fadfid 19 fawwaR, 2023 & Q.3 5369(8) & #regd W fagga
AT, TRA ARGR gRT AR HTa e AUR H, 2023 & e U ARKAT BT TANT B 8,
9 R ArREeR |1 31 RKAT &1 JART 6 gU HIaF Hhise JHTME & AT & forg ea d areiR
% faem & forg vag gr ffaRea fafas g=mar 2,

1. Wi A, URY qT SuAe 31 dr

(1) s fafFEl &1 dfa a9 sy f[Aga R [me ST ($169 Hise JHoMEl & $3 SR 9%y 8
fade T wrd) faferm, 2026 R

@) A A e TGS H ST B aRRkd | Jqd B |

2. gRATIIG—

(1) 3 fafel # 59 9@ & de 9 e smufera 7 &,

(@) ~rferfram” & fagga «1ffea, 2003 (2003 &7 36) 30T 2;
@) U W ol <edl <R AMUT

2987 Gl1/2026 )



THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC.4]
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(2) ¥RITE ¥ FIER B B Y QT 7T IR WU B 3ff aed SHhIsdl & oy rguTa aeTR 3iR
R 9T sHISAT B AHAC IR |

(3) = WBR & FFAGA I F R I AR IR gd1gal & IR by 7Y &R FEiRd o &
PIAH IR AT RS # Hise fFy 10 ARIRN o1 {50 orer vaes § a1 AAEeE & R # fa
I Al Ae H HHgesR & fou uxgd fbar S dear € ok 39 yeR & AR fuEEel], $RER
fremTael iR a sargal @ SufafdEl, JunRefd, & AR HaIaeR & foly Su«er &8 |

(4) IR & AaERl @ haddl WIS JMUR WR AT AN gRT AR fhanfafy & orgarR
RS spEal B U 39 ybR &1 mafdedr § gnfy |

(5) T ARIRN BT T THT W JATHINET S AT, 2001 B SU€e, $UT IrfATH, 1986, HRNSTH
2023 3R 39 fafTwi & Sueel & IR fFruerT Sy |

(6) UTaR UGSl AT AT IHISAT U AFGTS, AR $HIAd SFHa] dF iR UlaR ot a1 1gAd
Pl o= s ok IR & I IRWRe fhar &1 ufhar &1 Wmfed d=d g FREEe], SRER
el iR SUfIRRN W MART &1 gd SrgHed Ut &3a1 BN RS o aral & Ay wre fefaRad
BT efAe fhar o —

i. 91 qred SR TRaTey SHISAT S UTaR Tadeisl A7 A 3dbls IR Ul & §gsR H WewWiidr &
fou ffde 8 urar gawds a1 ofgAd sdls & 1 W Bl IoReX PN, 3R

ii. a7 IR IRaren g@E @ iR B & ae W) IS § 9N a6y iR Sfse g Ty dRid
BI fHd graR vaaSll A1 ST SIS O WRIRY OR% S F93IdT § @ fold HegagR & foly ud
frar <1 Foar 21 39 UGR @& AR 39 UGR & UlaR UaRTdSil I7 1A SdTs @l gerEen, &R
SRR} & SR HdeR & foy Suder 8 |
(7) =T 9re |3 #, 9T &R IRATE SHIS 39D (o] oAl § bl Gl AR &1 1fddar # faspr aiforat
I TRl BT |
(8) wafdr I oA H AR &1 SuSTerdr H Fl UTeR Yol AT oA ST A U dadl et qiferat
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T aell R A ST & YA & oY UTeR Qaall A7 A< Sals gRT [aaR w8l fda SO | 59
UHR & dlelidd] §RT TR difeldl I§a 3R Y[ 81 TG Afe T uTaR gag=iall A7 3fgAd Sahls IR §9
UBR Bl SHs N T ol [9eb! qIferd I ARG ol H IueTed AR B 37Uer A 2 |

(o) fommdr # Sufafem 9 (8) @ fafvfde 9@ & M9 AFcll | IRVF arell ey iR IRaTE gHSAT Bl Sl
HRETUT ST 2001 & SUGHl B FTAR MY G dlel <F [T TUS & dIac[a 37Tl ©: HIE & forg Wi
% HIIER W D ST | 59D TR & Gdhbdl SHidl bl ol AlD IMER TR IR §RT YHIRIT B
SITQT |

(10) TR UGEHSI AT AT SHISTIIRIT BRI BT —
1. PRI HeuaeRi, o areg & Rure aorft iR WdfRa garsal of ) o=y Wird Ruid ¥or |

. TP FIIBR I & 915 OS] DI RUE q9HT IR U $hl gRT FIIIRT AR & &R
ST | UTaR Qaioll a7 AT SHISIR A% AAGER 8 WX, UTH gHhIsAl &I INTET <@l T 3ferdd
fpar S e gRT fasar oral @ Sfde fhar e iR sar oRal & sise fhar S |

10. fHT I IRAH &1 gudor

dfpT 3R ARIRA BT AHUYT AHY 9T W JATERNET FRAIEINH 2023 & JJUIe dF AR AT dF &
forg fawqga foranfafr & genfafafde rm

11. YHIUTYA BT HIHT—

()WWWWW@W%%zﬁwz()()$a§ﬂwsﬁmaﬁwm—ﬁwﬁw
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A BT |




[ATT [II—@TE 4] ST 3T TSI ; STETETLOT 5

(2) IR 1 IIOIR DA AN gRT JATANST URHAT & ATH F AT 5dbls AT FRT TR GaRgeio!
TR JorT I Brft |

(3) HRIRM &1 rguTe™ TF @ AT FAR U BRIIRT HId & 3fex AT SN 9 @RI gRT u™dd fag
ST aTel URATE IR SRINT §IRT IeIT JrgAIfad 81 |

(4) TN, ATV ERT, UTAR YaAioll I7 AT SHIg AT I B 39 USR & 39 T Fohar & R 98
IE AT BN W IMaId wHsal © & FfoiRed aRRefl # @18 siaa 9 & ar wifed g wwifad @

(@) AR @7 Fal § M i a1 T
(@) IRIRN @ Pl H§ emHREd IRRAT; &R
(7T) IR TSIl AT I SHTE TR AT BT AMBRAG Sed T HH AR |

12. BN Ud 99R
TN, JRT & A WHEY A U, QY §RT, IORGT 3R AFCRR ©eh™H & Yag_ & oy dnTd 3R =™

@ i & gao © forw RN & forw arew oiR iRaTen shgAl g7 Ufey W Ud UNRE B 99T 91T |
fRufRa &~ dodr 21

13. 9o fréieror

RN P FEIAT ¥ AN UleR Ade (A & IR UMdR Yadeiall A1 Al $ohlg IR ARl & JIoIR
fARIeToT T TN T |

14. fafora &3 91 wfea
s, faRaa # fafeRad fey S aral dRo & fog ok et uem &xa & fow Swfag wfidar o

GAATS BT HAWR o B A&, AHR A1 ALY ARy gRI, 39 fAfeEl & A A Sudy @ w@uRon | ar fen
guTfae @fdd gRT by 7Y Sfrae wRRIRYE B Feb T |

15. feemfader oY & @) wife:

Ife 39 gl & o 99§ BI3 HfSAs S Bl 8 dr ST, wauRem ¥ A7 faRdt warfad urdt g
TIRGeT MM WX, 39 UPR & A< ORI R Adhdl & o Af i & S2vg vd wae & Uicdrgd § Sasdd
THST ST B |

gufla g gefl, afua
[FarsTa=-111/4/379T./61/2026-27]

CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION
New Delhi, the 27th February, 2026

No RA-14026(13)/1/2024-CERC.— In exercise of powers conferred under sub- section(1) and clause (y) of
sub-section (2) of section 178 read with Section 66 of the Electricity Act, 2003 (36 of 2003), Carbon Credit Trading
Scheme, 2023 notified by the Ministry of Power, Government of India vide S.O. 2825(E) dated the 28" June 2023
and S.0. 5369(E) dated 19" December 2023 as amended from time to time, for the development of market in carbon
for exchange of Carbon Credit Certificates and all other powers enabling it in this behalf, the Central Electricity
Regulatory Commission hereby makes the following regulations,

1. SHORT TITLE, COMMENCEMENT AND EXTENT OF APPLICATION -

(1) These regulations may be called the Central Electricity Regulatory Commission (Terms and Conditions for
Purchase and Sale of Carbon Credit Certificates) Regulations, 2026.

(2) These regulations shall come into force from the date of their publication in the Official Gazette.
2.  DEFINITIONS -
(1) In these regulations, unless the context otherwise requires,

a) “Act” means the Electricity Act, 2003(36 of 2003);
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b) “Administrator” means the Bureau of Energy Efficiency;

¢) ‘Banking and Surrender of CCCs’ means banking and surrender of CCC as provided in the

Detailed Procedure for Compliance Mechanism developed under Section 12 of the Carbon Credit

Trading Scheme, 2023, as amended from time to time;

d) “Bureau” means the Bureau of Energy Efficiency, a statutory body established by the Government

of India, under sub-section (1) of Section 3 of the Energy Conservation Act, 2001 (52 of 2001);

e) “C

arbon Credit Certificate (CCC)” shall have the same meaning as assigned to it in clause (d) of

Section 2 of the Carbon Credit Trading Scheme, 2023, as amended from time to time;

f) “C
2)
h)

i)
j)
k)
1)

p)

Q

r)

t)

w)

arbon Credit Trading Scheme (CCTS)” means the Carbon Credit Trading Scheme, 2023, as
issued by the Ministry of Power in the gazette dated 28.6.2023, as amended from time to time;

“Commission” means the Central Electricity Regulatory Commission (CERC) referred to in
sub-section (1) of Section 76 of the Electricity Act, 2003;

“Compliance Mechanism” shall have the same meaning as assigned to it in clause (g) of
Section 2 of the Carbon Credit Trading Scheme, 2023, as amended from time to time;

‘Compliance Year’ shall have the same meaning as assigned to it under the Detailed Procedure
for Compliance Mechanism under CCTS, as amended from time to time;

“EC Act” means the Energy Conservation Act, 2001(52 of 2001);
“EP Act” means the Environment Protection Act 1986(29 of 1986);

“Floor Price” means the minimum price at which the Carbon Credit Certificates shall be
traded.

“Forbearance Price” means the maximum price at which the Carbon Credit Certificates shall
be traded.

‘Market' means a platform where buyers and sellers buy or sell CCCs;

“National Steering Committee” means the Committee constituted by the Central
Government for the Indian Carbon Market and assigned with such functions as given in
Section 4 of the Carbon Credit Trading Scheme, 2023, as amended from time to time;

“Non-Obligated Entities” shall have the same meaning as assigned to it in clause (k) of
Section 2 of the Carbon Credit Trading Scheme, 2023, as amended from time to time;

“Obligated Entities” shall have the same meaning as assigned to it in clause (1) of Section 2 of
the Carbon Credit Trading Scheme, 2023, as amended from time to time;

“Offset mechanism” shall have the same meaning as assigned to it in clause (la) of Section 2
of the Carbon Credit Trading Scheme, 2023;

“Power Exchange” means the power exchange as defined in the CERC (Power Market)
Regulations, 2021, issued by the Commission and includes the amendments and re-enactments
thereof.

“Power Market Regulations” means the Central Electricity Regulatory Commission (Power
Market) Regulations, 2021, as amended from time to time;

“Registered entity” shall have the same meaning as assigned to it in clause (qa) of Section 2
of the EC Act;

“Registry” means the agency designated by the Government of India in the Ministry of Power
to perform such functions as defined in these regulations with respect to Carbon Credit Trading
Scheme, 2023, as amended from time to time;

(2) Save as aforesaid and unless repugnant to the context of the subject matter otherwise requires, words and
expressions used in these regulations and not defined, but defined in the Act or the EC Act or Carbon Credit Trading
Scheme, 2023 or any other regulations of this Commission or any other rules issued by the Government of India shall
have the meaning assigned to them respectively in the Act, or the EC Act or such other rules or regulations issued

thereunder.
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3. OBJECTIVE

The objective of these regulations is to create a framework for the exchange of Carbon Credit Certificates between
the Obligated and the Non-Obligated entities on Power Exchanges or through such other mode as may be permitted by
the Commission by a separate Order in accordance with the CCTS.

4. SCOPE
These regulations shall be applicable to the CCCs offered for transactions on

Power Exchange(s), or through such other mode as may be permitted by the Commission pursuant to the CCTS and
in accordance with the provisions of the Power Market Regulations.

5. REGISTRY -

For the purpose of these Regulations, the Grid Controller of India shall function as the Registry for the exchange of
CCCs and shall establish the necessary framework for this purpose in accordance with Section 6 of CCTS 2023, as
amended from time to time.

6. FUNCTIONS OF ADMINISTRATOR -
(1) For the purpose of dealing with CCCs issued under the EC Act, the Bureau shall act as the Administrator
(2) Subject to the provisions of these regulations, the Bureau shall -

a) Formulate a detailed procedure for the transaction of CCCs after public consultation and seeking approval
of the Commission for the following, in pursuance of the Carbon Credit Trading Scheme in consultation
with the Registry:

i.Interface activities between Power Exchanges and Registry, Administrator and Registry, and Registry and
obligated entities & non-obligated entities, or such other activities as permitted by the Commission
pursuant to the CCTS;

ii. Registration of obligated and non-obligated entities with the Registry;
iii.Dealing, transfer, and other residual matters in relation to CCCs.

b) provide assistance to the Commission in the matters involving the transaction of CCCs on Power
Exchanges or such other mode as may be permitted pursuant to the CCTS;
c) disseminate relevant market information to all stakeholders;

d) monitor to ensure that the exchange of CCCs takes place in a transparent manner and report
instances of non-compliance with these Regulations to the Commission;

e) provide relevant information regarding Obligated Entities and Non- Obligated Entities to the
Registry;

f) adhere to all compliance under the EP Act and EC Act pertaining to CCCs.

g) intimate the Registry regarding the expiry of CCCs from the accounts of the concerned Obligated

Entity and Non-Obligated Entities; and

h) coordinate with the Power Exchanges or such other entity as directed by the Commission, and
Registry for a smooth interface for the exchange of CCCs; and

i) discharge such other functions as may be assigned under these Regulations.

7. VALUE AND VALIDITY OF CARBON CREDIT CERTIFICATE -

(1) The value of the carbon credit certificate shall be as specified in sub- paragraph 1(c) of Section 2 of the
Carbon Credit Trading Scheme, 2023, as amended from time to time.

(2) The validity of the carbon credit certificate shall be as specified in the Detailed Procedure for Compliance
Mechanism for certificates issued under the Compliance Mechanism and in the Detailed Procedure for Offset
Mechanism for certificates issued under the Offset Mechanism, developed under Section 12 of the Carbon Credit
Trading Scheme, 2023, as amended from time to time.
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8.

9.

CATEGORY OF CERTIFICATES -

(1) CCCs shall be categorised by the Bureau for the obligated and the non- obligated entities.

(2) The Commission may, on an application made in this behalf, permit the introduction of such category of
CCCs in accordance with the Power Market Regulations.

DEALING IN THE CERTIFICATES -

(1)Unless otherwise specifically permitted by the Commission by order pursuant to the CCTS, the CCCs shall

be dealt with only through the Power Exchange and not in any other manner.

(2)There shall be two separate market segments for dealing in CCCs, namely, the Compliance Market for the

(€))

Obligated entities and the Offset Market for the non-obligated entities.

The CCCs issued to the obligated or the non-obligated entities by the Bureau on the approval of the
Central Government and credited in the CCC Registry upon payment of stipulated fees may be placed for
dealing in any of the Power Exchanges or in any other or mode permitted pursuant to the CCTS and such
CCCs shall be available for dealing in accordance with the Rules, Business Rules and Bye-Laws of the
relevant entities, as the case may be.

(4) The frequency of transactions of CCCs shall be on a monthly basis or in such periodicity for all registered

entities as per the procedure approved by the Commission.

(5) All CCC:s shall be dealt with as per the provisions of the EC Act, 2001, the EP Act 1986, CCTS 2023, and

(6)

these Regulations, as amended from time to time.

Power Exchanges or the permitted entities shall obtain prior approval of the Commission on the Rules,
Business Rules, and Bye-Laws, including the eligibility criteria, CCCs’ price discovery mechanism, and
process of interaction between the Power Exchange or any other permitted entity and Registry, which inter
alia shall include the following -

1. All the obligated and the non-obligated entities that intend to participate in the dealing
of CCCs on Power Exchange or the permitted entity shall register themselves with the
Power.

11. Exchange or the permitted entity, and ii. The CCCs issued and credited in the registry

upon payment of stipulated fees, to the obligated or the non-obligated entity, may be
placed for dealing in any of the Power Exchanges or the permitted entity as the CCC
holder may consider appropriate. Such CCCs shall be available for dealing in
accordance with the Rules, Business Rules, and Bye-rules of such Power
Exchanges(s) or the permitted entity.

(7)  In any bidding session, an obligated or non-obligated entity shall not place sale bids in excess of the
total CCCs held in its Registry Account.

(8)  The Registry shall cross-check the cumulative sale bids placed on all the Power Exchanges or the
permitted entity with the availability of CCCs in the respective Registry account(s). In case a breach of
this sub-regulation is noticed, the Registry shall intimate the Power Exchanges or the permitted entity to
treat such obligated or non-obligated entity as a defaulter, and any bid submitted by such entity shall not
be considered by the Power Exchange or the permitted entity for the purpose of price discovery. The bids
submitted by such bidders shall become void and ineffective if the total sale bids submitted by such entity
on all the Power Exchanges or the permitted entity are more than the available CCCs in their Registry
account.

(9)  The Obligated or non-obligated entities with more than three cases of default specified in sub-
regulation 9(8) in a quarter shall be barred from dealing with CCCs for the next six months,
notwithstanding any penalty due to be imposed as per the provisions of the Energy Conservation Act,
2001. The list of such defaulting entities shall be published by the Registry on a monthly basis.
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(10) The Power Exchanges or the permitted entity shall -

1. Send reports for the executed transactions, financial obligation, and all other relevant
reports to the respective entities;

11. Report to the Registry, after every dealing session, details of the CCCs transacted by
the eligible entities. On a successful transaction on Power Exchange or the permitted
entity, the Registry Accounts of the eligible entities shall be updated, whereby the
sellers’ accounts shall be debited, and the buyers’ accounts shall be credited.

10. BANKING AND SURRENDER OF CCCS

The Banking and Surrender of CCCs shall be as specified in the Detailed Procedure for Compliance Mechanism
and Offset Mechanism of the CCTS 2023, as amended from time to time.

11. PRICING OF CERTIFICATE -

(1)The denomination of one CCC shall be as per clause 2(1) (c) of the CCTS Scheme 2023, which shall be
equal to a reduction, removal or avoidance of greenhouse gas emissions achieved and shall be equivalent to one
ton of carbon dioxide equivalent (tCO2e).

(2)The market price of CCC shall be as discovered at the respective Power Exchange or the permitted entity
through the process as approved by the Commission.

(3) The CCCs shall be exchanged within the floor and forbearance price under the Compliance mechanism,
which shall be as approved by the Commission on a proposal to be submitted by the Bureau.

(4) The Commission may, by order, give such directions to the Power Exchange(s) or the permitted entity or the
Registry as may be considered necessary, on being satisfied that any of the following circumstances exist or are
likely to occur:

(a) Abnormal increase or decrease in prices of CCCs;

(b) Sudden volatility in the prices of CCCs; and

(¢) Sudden high or low dealing of CCCs on a Power Exchange or the permitted entity.

12.  FEES AND CHARGES -

The Commission, in consultation with the Bureau, may from time to time determine, by order, the fees and charges
payable by the obligated and the Non- obligated entities to the Registry for the purpose of meeting the costs and
expenses towards the management of the Registry and the software platform.

13. MARKET OVERSIGHT -

The Commission, assisted by the Bureau, shall exercise market oversight over CCCs on Power Exchanges or the
permitted entity in accordance with the Power Market Regulations.

14. POWER TO RELAX -

The Commission may, by general or special order, for reasons to be recorded in writing, and after giving an
opportunity of hearing to the parties likely to be affected by the grant of relaxation, relax any of the provisions of
these regulations on its own motion or on an application made before it by any affected party.

15.  POWER TO ISSUE DIRECTIONS -

If any difficulty arises in giving effect to these Regulations, the Commission may, on its own motion or on an
application filed by any affected party, issue such directions as may be considered necessary in furtherance of the
objective and purpose of the Regulations.

HARPREET SINGH PRUTHI, Secy.
[ADVT.-III/4/Exty./61/2026-27]
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